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to enter into negotiations. Ultimately, 
10 far as cession of territory ia con-
cerned, it has to be approved by this 
House, the constitutional amendment 
bas also to be approved by this House. 
Whatever step is taken in accordance 
with the opinion of the Supreme 
Court to implement the agreement 
will require the approval of thi. 
House. In the circumstances, I shall 
consider whether it is worth while 
baving a discussion. I am not now 
giving any opinion regarding this. 

Han. Members will kin :!ly read the 
statement at leisure, and if they want 
further clarification, as I have already 
said, on the points on which they 
want clarification they may send 
questions to the office. I will pass 
them on to the Prime Minister. If 
there are any particular points to be 
elucidated, they will be elucidated. 

Shri Yajnlk (Ahmedabad): May I 
know whether this Bill is to be intro-
duced in this session? 

Mr. Speaker: I do not know. He 
can ask that question also. . ........ . 

PREVENTIVE DETENTION (CON-
TINUANCE) B~OfItd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following moLion moved by Shri Datar 
on the 1st December, 1960, namely: 

"That the Bill to continue the 
Preventive Detention Act, 1950 
for a further period, be taken into 
consideration". 

The hon. Home Minister. 
Shri Braj Raj Singh (Firozabad): 

May I be allowed a few minu les? 

Mr. Speaker: I allowed a Member 
from his Il"OUP half an hour the other 
day. 

(COIItift_e) BiU 
TM MiaIIIt8r 01 Dome Main CSIIri 

G. B. Putt): I have to apologise te 
you and also to the hon. Members for 
my absence from the House when this a.... for the couideratin of the 
Bill was poaced before it on Thursday 
last. I am particu:arly sorry ...•.. 

Mr. Speaker: I am afraid the mem-
bers of the press gaUery are too eager 
to catch every word that is uttered 
here. I will ask the hon. Members to 
speak a li:tle louder. Let the mem-
bers of the press gallery keep within 
the rails there. It is only the hook that 
fell nOW. I am afraid a member of 
the press gallery will fa:! upon me! 
Let us avoid it. 

Shri G. B. Pant: I bad just started 
by offering my apologies to you and 
to the han. Members for my absence 
from the House on Thursdav when the 
motion for consideration ~f this Bill 
was made by my ("olleague, Shri 
Datar. I am sorry also that owing . 
to my absence I missed the opportunity, 
of listen;ng to the eloquent, and ~ 
Bome extent I think, spirited speet"b 
of eminf'"t Ipaders of the oppositio 
I apprE'Ciate their sentiments, ana 
perhaps, to some extent I share them, 
but I wish that the whole que~tion had 
been looked at and examined from 
the correct perspective. If the posi-
tion as it ex;sts and if the hi~tory of 
the last ten vears had been kept In 
view, I personall" feeT that hon. 
Members would not have rai~ed their 
voice against this Bill. 

It has, perhaps, some sort of an 
unp'easant savour about it. I am alllO 
speaking to the han. Member$ about 
the Bill, but it does net give me very 
great pleasure to say what does not 
and will not agree with some of the 
views expressed by some of the hon. 
friends whom I respect and whose op-
inions I attach weight to. There has 
been considerable improvement, so 
far as the enforcement of the detention 
law is concerned, during the last ten 
years. In the first year when the Bill 
was passed, the number of persoI1l 
detained came to about 10,000, but on 
the 30th September of this year, the 
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.umber had come down to about one 
lwndred, the exact number beinf 
106. 

I quite appreciate the view express-
edby Shri Asoka Mehta. that the 
l1berties of every individua. must be 
regarded as being sacred, and that we 
.should take care to see that nobody 
is unnecessarily deprived of such 
liberties. The fact, however, remains 
that we have laws in all countries for 
dea.ing with matters which might not 
lie quite advantageous to the com-
muni.y at large and which have, there-
fore, to be handled in a certa;n way. 
While Shri Asoka Mehta referred to 
the sanctity of civil liberty in a way, 
my hon. friend Shri H. N. Mukerjee 
lIIlid that the number had come down 
to about 106 or 100, and so, it showed 
that this Bill was not necessary. I 
think he, perhaps, believes in !JUl5i1 
liquidation and al~o In concentration 
amps. That is not our method. So 
.e is dbsatisfled, because our attitude 
Is one of judicious discrimination, and 
we are a'ways anxious not only to 
maintain but to enlarge the llbertip.s 
of the citizens of our country. 'He 
'WmIld not have been, I think, v.ry 
1Iisappointed beeause of tltis fall in the 
.umbers from about 10,000 to 101. 

This Bill, as I said, was 1Irst Intra-
4uced In about 1950, just after the 
Omstitution had come into foree. The 
Bill is intended to deal with such 
persons as cannot be otherw;se pro-
"IiIuced before courts, and whose de-
tention becomes e!sential for the pro-
1ection of tbe civil libertie!l of millions 
of people. It may be an evil, but all 
eriminal laws are, I think, in a way 
lIndesirable from tbe Sarvodaya point 
ef view. Acharya Krlpalani expressed 
that view the other day. He saw the 
tlangers ahead. He also saw, the 
emens of the coming times, on account 
of the growing fanaticism connected 
with languags, with regionalism and 
other th;n~, of which we see examnles 
t!'Ven within this House, more fre-
flUently now than we even did be-
fore. But he wanted us to rely on 

moral force for all that. I wish we 
could do that. I wWl we could abo.ish 
the Penal Code. I wish we could at 
least carry on a sort of campaign for 
the removal of social evils, which can 
perhaps be tackled more effectively 
through moral means than other 
things, but we have found it difficult 
to achieve any results even in that 
field by purely moral suasion. So, we 
have to reconcile ourselves to methods 
that may not be idea:-and man being 
imperfect, few things can be ideal-
but which can yield results that are 
considered essential for the orderly ex-
istence of society and for the pro-
gress and development of the country. 

Very euologistic references were 
made, and quite rightly and appco-
priately too, to a remark that Sardar 
Patel had made when the Bill was 
introduced by him. I wonder if han. 
Members had read the whole of his 
speech. I would just refer to one or 
two sentences from what he said. lD 
fact, he began by saying: 

'"l'he House or at least a 
majority of the Members of this 
House were members of the Con-
stituent Assembly are aware of 'he 
discussions which we had on arti-
cle 22. I can say stra;ghtway that 
untlortunately owing to my ilI-
health I could not be present whell 
the discussions were going on, but 
I was very apprehensive that cer-
tain aspects regarding the security 
of the State were not properly 
emphasised before the House at 
that time, and with all respect to 
that body, I felt that due well!ht 
was not given to those consider-
ations." 

Further on, he had also observed: 

"When we think of civil liber-
ties of the extremely small num-
ber of persons concerned, let the 
House also think of the liberties 
of the millions of neon'e, t11rl'aten-
ell by the activltte!l of Individuals, 
whose civil liberties we have CUT-
tailed". 
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In the course of the discussion, it 
was suggested by Shri M. R. Masani 
that it would be desirable 10 examine 
ihe princip;es and to have a perma-
nent Bill regarding detention. 

Shri M. B. MasaDi (Ranchi-East): 
Not regarding detention, but dealing 
wi b certa:n elements wbicb could be 
Identified as subversive. 

Shri G. B. Put: By means of de-
tention. 

Shri M. B. MasaDi: By means of out-
lawing certain groups. 

Shri G. B. Put: I am only sayin, 
that yOU agreed to a permanent BiU 
being pared on the statute-book or 
being introduced in this House for 
dealing witb wbat you considered sub-
yersive elements, but the method ud 
the principle of detentil'l1 were ae-
:eptable to you. 

Shri M. B. MasaDi: If the hon. Min-
later would permit me, it is not the 
principle of detention; you identify a 
party as SUbversive, then membership 
of that party becomes a crime, and 
then you prosecute and convict them 
In a court of law. 

IIhrI G. II. Pant: You aceonting to 
my reasonin, and according to the 
statement you made ju.~t now-a 
moment ago.......egreed to the Preventive 
Detention Bill being enacted if ita 
eperat;ons were confined to subversive 
elements. 

BhrI 111. R. ~: No, Sir. 

8hrI G. B. Put: You may not now. 
You are free to chan,e your opinion, 
u everybody is. But to what I said 
then you agreed. 

8brl M. R. Ma ... : No. not deten-
tion, but outlawing a Party. The two 
are different things. 

811Ft G. B. Pant: I speak from the 
!'eCOrd. You have, of course, a ~
Inlll mind and iutellect and you may be 
seeing more of fight than you did tben. 
But I am not speaking about you; I 
was spealdng 1I10re about Sardar Patel, 
IIYinI that that was his intention and 

he had your weighty support. The 
suggest,on, in fact, came irom you and 
he agreed with it and accepted it. 

So far as Sardar Patel was concern-
ed, be was willing to coruid1!r .he 
suggestion of bringing in a permanent 
Bi 1 on deten Lion. 1 do not like tbe 
idea myself. My respect for the 
Sardar IS unbounded, but I feel that 
it would be better if we could do wiLh-
out a Detenjon Bill. But we should 
not shirk our responsibility. 

My hon. friend. Shri Asoka Mehta.. 
spoke with great vigour and he is free 
to make sucb observations as in his 
present position occurred to him to be-
right or which appealed to him. But 
he knows that one of his principal 
lieu:enants and one of the old mem-
bers of his Party, Shri Pattom Thanu 
Pillal, who is now the Chief Minister 
of Kerala, has asked us to extend this 
Act and to continue it further. I only 
wish that he may occupy an equally 
responsib' e position some time. Then 
I hope he will perhaps under the 
weight of responsibility look at things 
in a dilrerent way. 

But there is one remark of his 
which not only perplexed me but in 
a way shocked me, especially because 
it came from him. He said that it is 
one of the fundamental rights to sub-
vert a Government. I do not quite 
\IIlderstand this. The word 'subvert" 
eonnotes the USe of violence and also 
of coercion. In a democra'ic system, 
we believe in freedom and in indi-
vidual liberty. Of course, every poli-
tical party has the right to carry on 
active propaganda against the Gov-
ernment, to persuade that voters to 
its point of view and then to occupy 
those positions which would enable 
members of the party to act accord-
ing to their own views. But if we 
are to resort to subversive methods 
for displacing a Government, I do 
Bot know what is the difference 
between 'you can subvert a Govern-
ment, but you cannot subvert the-
State'. If Governments are subverted 
like that, then no State can exist. 
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Again, we have to understand the 

basic fundamen.als on which some of 
the criticisms were apparent.y based. 
Democracy assumes the existence of a 
difference of opinion. Also govern-
ment by Party with an Opposition on 
the other side in a way indicates that 
there are differences of opinion and 
the convictions of the two Parties do 
not exactly coincide. If that be the 
case, then there are bound to be oc-
casions when the decisions taken by 
the Government mav not appeal to 
the Opposi'ion, and if in all such easel 
the Opposition or those who do no' 
agree with the decisions of the Gov-
ernment were left free to carry on a 
campaign of organised resistance, 
even peaceful, 'hat would be repug-
nant to the principle of demrocraey. 
Whether good or bad, the laws that 
are pa~sed by Parliament must be 
obeyed by the people. 

Shri Braj Raj Slnch: Parliament or 
a State Legislature. 

Sbri G. B. Pant: Or a State Legia-
Iature. 

Shrl Braj Raj SiDch: Kera'a also. 

Shri G, B. P/UIt: In Kerala too. I 
would not be a party to the deftance 
Clf any laws passed in Kerala, or if 
Shri Braj Raj Sin,h's Socialist Party 
comes into power tomorrow, any law 
passed by his Par~y in the State 
where such a Party may be legiti-
mately occupying such positions. But 
what did he say? He sa;d that he 
took p:lde in continuously carrying 
an organised campaign of civil dis-
obedience. His leader-I do not know 
if he is his leader-Shri P. N. Singh 
said the other dav that if the lawl 
are bad, then such sort of campaign 
should be organised. Then we have 
to depend on the mercy of people 
who may have perverted minds and 
who may take any view about any-
thing, who may look at things in a 
manner which may appear to othft'l 
whimsical, If not worse. 

Slui Braj Raj Slqh: May I submit 
tbat the only condition precedent and 
the safeeua.d is *at a I such move-
ments shall always be peaceful? 

Shrl G. B. Pant: If I say that all 
luch intentions end in &moke, I would 
not be wrong, because whether the 
intentions of the organisers be sincere 
or not, civil disobedience on a mass 
scale does inevitably lead to violence; 
and even if it does not lead to vio-
lenee, if all offices are paralysed, the 
Government cannot function, the 
trains cannot run; at the same time, 
the taxes cannot be realise1 and we 
cannot come and attend Par'iament, 
then I do not see how demrcracv can 
function. So whether the mov~ment 
leads to violence or not, even that is 
not neces.arily a criterion for judging 
these things. 

We have seen many things like that 
happen. I know that in my own State 
there were times when buses were 
BPt On fire, post offices were set on 
fire and the stree'-]amps were also 
smashed to powder. The intentions of 
the people who did these things or 
who started the movement were, 
perhaps, not so perilous and 'hey 
were not fraught with such danl~er. 
But they can sow the wind but they 
cannot control the whirl-wind; and, 
perhaps,they have some reservation. 
lomewhere in their minds too. 

So, when we talk of democracy and 
we say that this Bill is obnoxious and 
repugnant to the principles, to the 
fundamentals of democracy, we forget 
that many amon,; us have not yet 
developed that democratic conscience. 
Manv of us do not yet believe that 
obedience to laws is the basic con-
dition f"r the functionin, of demo-
cracy. We pass laws here and we defy 
them outside. If we do that, then no 
democraCy can function satisfactorily. 
We know, yet we do not learn that 
democracy has collapsP.d in many of 
our neighbouring £ountries, and we 
havp many disruptive and subversive 
fore .. in OUr 0'WIl co-tr)'. Yet we 
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iDdulle ira IIICh meth0d8 whidl ... -
DOt but lead to cWaater. So, I &aT 
that when we talk of democracy, IIIlal.L 
thinas like this Bill 'IV hich are intend-
ed to preserve democracy, should not 
be treated as beinI rep~t to 
democracy. 

So far II1II the principles 'a, there 
has been some little confusion, I 
think, in Bome of the speeches. The 
BiL is just askini for the extension 
of the pre5ent Act for three years. It 
does not make any change. And, we 
must remember also--and, perhaps. 
Shri Masani knows that sinee he made 
an observation that the Bill that was 
then introduced should be examined 
Bnd then we may proceed-that the 
Bill was examined and examined by a 
Select Committee of this House and 
many improvements were made so 
that the BiI! that we have today is 
very much difl'eren' from the BilJ that 
was introduced in 1950 .. But all agree, 
I think, that so far as the objects of 
the Bill are concerned, they are 
laudable, The maintenance of pub'ic 
order, the Defence of India, the main-
tenance of supply and services and 
the protection of the country against 
foreigners are all, I think, acceptable 
10 everyone in this House, If there 
is anyone who is disinclined to fa 11 in 
JiIM! with others in this regard, then, 
fJf course, he may even say that these 
objects, by them.elves are not desir-
able. But nobody has said so. And, 
C'ft!I as to the method of detent;on, I 
.. y, In a way, the principle has beea 
eeeepted.,. '" 

&o.e BOIL Members: No, no. 

8.rt O. B. Put: I know that yOtl 
would say. 'No', Some of them, for 
ezamllle, Shri Mukerjee. would have 
no objection to IlUch a Bill or even to 
• more le'Vete measure being .••. 

Shri B. N. Muker1ee (Calcuttl-
Centra!): What I said was that T would 
und"l'stand the position if the Act waa 
awlied in a particular brand of cases. 
But, I did not say just any IlUch thin,. 

8hr1 O. B. Put: I am not saying 
ht :rour oblll!n'ation went beyond 

that. That is eno\J&h tor my purpose. 
Shri Kulterj.. would have no obJec-
tion if the method of deten,ian had 
been put ira operation apinat certaiD 
classes of people and had been ap-
plied to, as he Aid, 'certain brand of 
cases'a 

So far as Shri Ason Mehta is con-
cerned, his speeoh is a sort of regret 
that the Act had not been freely use( 
against the subversive elements and 
also Shri Masani said that he-and 
whether Shri Mehta agreed with him 
or not, I cannot say-would not, 
perhaps, be sorry if subversive ele-
ments, as they are called. were not 
only subject to a Bill like this but we 
.bad some law to ban them altogether. 
Well, we do not want to ban them 
like tollat just now. But, why shou'd 
he have any objection if they are de-
tained for a Year when he wants them 
to be ousted out of this House and to 
be ousted out of or hounded out of 
civilised society in a way for all time 
to come? After all such a period ~ 
better than a long one. Anyway, U 
I said, the principle of the Bill is con-
cerned, it seems to be aeeeptable to 
all. 

Some Bon. Members: No, no. 

Shrl G. B. Put: I never expectl!d 
that everyone there would accept 
logical arguments or would be in-
fluenced by reason; but. still, I conti-
nue to hope that li~ht and good lense 
might dawn sOllie time or othl:T 

AD Bon. Member: On you. 
Shri G. B. Pot: So, I say that 18 

far as basic matters go, there seems 
to be no basic difference. As I said, 
there seems to be some confusion. 
Some of the hon. Members thought of 
article3 553 or 358 and they thought 
that it was only when all 
emergency was declared under these 
artiel!!s t'~lIt II Bill like thi., would be 
admissible. But that ~ not the posi-
tion at all 

This Bill fOnDS psrt of the chapter 
relatin!( to Fllnd~m~.,tal Rights. Arti-
cle 22 forma part of the Cbapter rnl~ 
Ing to Fundamen'al Rights and it • 
Included there .. that thOM Funds. 
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mental Rights may be Pl"eserved when 
it is nliceSoiary to do so by this proce-
dure. Tha[ is the reason why this pro-
Yhion-article 22-appears in the 
chapter under Fundamental Rights. 
The chapter relating to emergency is 
entirely a different one; it is almost at 
the end of the Constitution and it 
contains articles 352, 358 and so lID. 
So, it is not a question of emergency 
of that character for in an emergency 
of that character, if a declaration is 
made under 352, it will result in the 
IlUppression of all civil rights. 

1& 1m. 
So, there is this difterence which 

must be borne in mind. Now, Shrl 
Bharuoha, I think, in the course cd 
his speech said that this was a bad 
law, a lawless law and .... 

Slut Na1lSllir BhanIeba (East lOIan-
desh): I said it was worse than the 
Jtowlett Arl. 

SIIrI G. B. PaDt: .... and IIOUlethinc 
worse IIhan the Rowlett Arl. I was not 
IIU1"Priaed because he often speaks in 
auperlative and hyperbolic terms. 

Shrl ~a1lShir Bharucba: No. 

Sbrl G. B. PaDt: He also said, that, 
tor instance, the UK did not take any 
auch action during the war. But he 
'orgot that the habeaa Corpus ... 
.uspended durini Ule First War .. 
well as during the Second War in UK. 

Shrl Na1lShir Bbanu:ba: I said that 
it could be justified in a war or in 
crave national peril. 

Shrl G. B. PaDl: You said that even 
~ it would not be justified. 

Shrl Na1lShir Bbaraeba: Not a metl-
8Ure like this. 

8bri G. B. PaId: It is. I think, much 
lighter than that. There 18 another 
thing which perhaps may not have 
come to your notice. Not only was the 
Jlabeaa cMJ7l'S suspended but the Bome 
)finister there was authorised to de-
tain !!DYane for any lencth cd tiD)e 

without referring to any advisory 
board or to any court whatsoever. 

Shrl Na1lShir BbarDcha: When there-
is a world war, 1 will support you. 

Sbri G. B. Pant: I hope it will never 
eome. So far as the basic principles 
110, we should agree that, circumstanc-
ed as we are, we have to agree to the-
extension of this mea3ure. 

Then, it was said that wben these-
statistics were examined, it was found 
that more than half of the cases had 
occurred in Bengal and after Bengal 
came Bombay. Prof. Mukerjee en-
quired-I do not say in a spirit of in-
jured innocence-Why so? BecaUR 
JOu are very active there-that is the 
reason. Every third month, if not at 
even shorter intervals, there is some 
movement. There is the refugee 
movement .... 

Shri 8adhaD Gupta (Calcutta-East): 
So. the cat is out. 

8hrl G. B. ....t: .••. there is the 
:load movement; there is the pric:e 
movement. These people go about, 
JVads are obatructed; the,' lie on the 
railway track; the railways cannot 
move; life is completely paralysed In 
Calcutta. And there were _ioaa 
when considerable loss of life as well 
.. property waa caused of which el 
course he could not be altogether un-
aware. So, action had to be takeD 
there. 

In Bombay sOmething in a smaller 
8C8le happened. But even now the 
memory of those days, though I think 
not comple'ely effaced, does nDt serve 
.. a w~ I was just reading 
that the Sarnyukta Maharashtra Samiti 
had said that if by some date in Janu-
ary-which I do not exactly remem-
ber-their demands regarding the de-
marcation of flhe boundry or readjust-
ment of the boundary between Mysore 
and Maharashtra are not fultUled, 
then they would launch satyagraha. 
They had launched satyqraba first in 
M~ but there they were good 
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enough to withdraw it or it mi~t 
llave fizzled out, 1 do not know. Now 
1Ibat satyagraha has to be ClIn"ied 
within Maharamtra itself and some 
.dis,ricts have been named there. Then, 
within that StaLe, we have also this 
Naga V,dharbha Andolan which lid 
in a way aff~ted even the attltude al 
my revered friend, Dr. An.ey, towardl 
the.ie problems. There we know what 
.in the name of satyagraha was done 
.and wha, havoc was wrought in Nag· 
pur in May this year and also what 
programme they have for the future. 
If these satyagrahas are to persist 
like this, there will be no peace in the 
.country. And then we had the speech 
·of Shri Indulal Yajnik, the observa-
tions of ShJ:i Braj Raj Singh and Shrl 
Prabhu Narayan Singh about what 
was in store. So far as Shri Yajnilt 
k concerned, the cult of satyagraha 
has now become an article of faith 
with him and it will be carried on 
from day to day and he says Ibat 
unless he agrees with a lawful order 
.CIt" with the provisions of law passed 
by the legislature, he will have to 
resort to sa tyagraha. If such are the 
·declarations of responsible persons, 
how can we withdraw the Bill or place 
the entire community in a state of 
jeopardy and in peril-they also 
Aid-in a conditiOn whim will ulti-
mately lead to complete cessatiOn of 
civic order in the country. 

Sir, sOme references were made to 
aome of the cases of those who had 
been detained. There was a reference 
to Master Tara Singh's case. I do not 
want to ·place before this House the 
·charges that are contained in the 
notices that were given to him. But I 
might just bring to the notice of Shri 
M. R. Masani in partiC"\llar because he 
had pleaded for him and also con-
demned the Governmenl The 
'Swatantra Party appointed a com-
mit.tee of which Shri K. M. Munshi 
was the Chainnan, and Shri N. C. 
-Chatterjee, Senior Advocate, Supreme 
-Court, Shri Kadar Singh Cambelpuri, 
retired judge of PEPSU and Shri 
~. B. Agarwala, retired judge, were 
blembers. This Committee had stated 
:at page 15 thus: 

"In thia connection, the 01117 
point to be collSldered is whether 
it would have been in the in..eres\& 
of public order or general public 
interest to impo.;e restrictions on 
the elaborate programme through 
which the resolution of May 22nd 
was to be implemented. AccordinC 
to the programme, Mas.er Tara 
Singh was to start on May 29t.!1, 
from Maliksaheb at Amritsar at 
the head of the Shaheedi Jath4. 
that is, a band of mar,yrs of 11 
volunteers by bUs and on fool 
The'jatha was to pass through 
Tam Tam and several other 
places--Jullundur, Adampur, 
HoshiarplH", Nanga!, Rupar, Pani-
pat, Sonepat and SO on, to ream 
Delhi on June, 12th at 3.20 p.m. 
On the way Master Tara Singh 
was to addr~ meetings, presum-
ably in the gurdwaras as well as 
in the public, to whip up enthus-
iasm among the Sikhs to join the 
proposed pro:ession, to parade at 
the head of a procession, which 
was expected to reach the streng'h 
of over a lakh. through the streets 
of the capital on June 12th and to 
present the demand for Punjabi 
Subha to the Government of 
India. 

In the course of carrying out 
the gigantic agitational activity 
throughout Punjab proposed by 
the Akali Dat if at any stage, the 
programme had miscarried or its 
implementatiOn met with a coun-
ter-demonstntion, the effect on 
public order and general public 
int~est might have been prejudi-
cial." 

In the circumstances, in !!he situation 
which existed in Punjab in the third 
week of May, 1960 in the interest of 
public order and in the interests of 
the general public some restrictive 
action on the part of the Punja'b Gov-
ernment was necessary after Mat 
22nd, to prevent the imp'ementa'ioll 
of the programme according to which 
i Shaheedi J4tha was to go througla 
Punjab in ·a' whirlwind CIU!l1*ign .. 
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address RYeraJ, lakhs of Sikh Ie .. 
into a procession in Delhi. 

This is from the hone'. own mouth. 

Shri M. B. Masul: Will the hOD. 
Minister kindly place the report on 
the Table of the House in ac:c:ordance 
wibh convention? 

ShrI G. B. Pant: I do not know ther. 
was. But I have already taken a lot 
of time and I think I need DDt. '" 

Shrt M. B. Masaal: I requested the 
hon. Minister to place a copy of the 
report on the Table of the Houae. 
having quoted from it. 

8hr1 G. B. Pant: I will plaee it. I 
have no objection. It is a printed 

, d~ent and even if I do not place 
I it on the Table of the House, Shri 
I Masani can I think ,et copies from 

his office and place them here and 
distribute. 

8hr1 M. B. MaaId: Not at the 
moment. 

Shrt G. B. Pant: There _ the 
ather case to which reference wu 
made by SOO P. N. Singh himself. I 
had occasion to make a ltatement 
about that case here. So far as facts 
,0, I think it is not disputed that 
civil disobedience was organised all 
over the State of Uttar Pradesrh by 
the Socialist Party. Chandauli and 
Chakia in Varanasi district were plac· 
ed under Shri P. N. Singh's charge. 
According to the statement made p!'e-
viously, he exhorted and incited pe0-
ple to enlist as volunteers and contri-
bute funds in support of a movement 
in defiance of the law and disturbance 
to public order in Varanasi district, 
and in other ways also he incited 
people to cut down trees in the north-
ern Chakia forests and occupy land 
forcibly. He wa also exhortin, pe0-
ple to picket tahsil. and other public 
ofIices, mllke breaches in eanalJ, for· 
a'bl,. occupy PClnl land • • • 

8hr1 &raj &aJ SInch: It Is the Ima-
cination of the Home Minister of 
Uttar Pradesh. 

Shri G. B. Pant: .... to pull alarm 
chains of wains and also otherwise 
defy the law. I did not hear what the 
llan. Member said.. 

Shrt &raj Raj SiDch: I said that t..lte 
breaches of canals, cutting of the 
trees, etc., Is purely the imagination of 
the Home Minister of Uttar Pradesh. 
There was never such a programme 
of the Socialist Party. 

Shri G. B. Pant: Leave aside that 
part. (InterruptioN). 

8hr1 lacdlah Awasthl (Bilhaur}: 
Read out bhe judgment of the high 
court. 

8hr1 G. B. Pant: It is enough for 
taking action under the Act. What I 
would like to emphasise is that there 
fa no question of mczla fides in'l'olYed 
In the case, when the facts are ab-
.alutely correct. The high court re-
leased the hon. Member because there 
were irregularities and it could do 
so only on the ground of irregularities 
and non-observance of the rules. So, 
there were irregularities, but in a case 
where the case is concocted, in that 
case, due care Is taken not to have an,. 
INch irregularities. It is only when 
the facts are correct and one Is oock-
lIUl'e about the position. 

8hri Sadhaa Gapta: Inadvertence. 

Shrl G. B. Pant: So, at least the 
facts I think do not stand disputed 
even nOW. 

Shri Braj Raj Singh: The movement 
was launohed all over Uttar Pradesh. 
Why the people from other districts 
were not detained and why only Shri 
P. N. Singh and another were put in 
jail? (Interruption). 

Shrl G. B. Pant: I think .ome other 
people were detained. I cannot say 
the exact n1.LY1'ber. 2,000 persons at 
least were arrested. 
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Shrl Braj Raj SlDch: The point ia 
that where we are advocating breach 
of the law we are prepared to suffer 
for it, but I may tell you for your 
information that only Shri P. N. Singh 
and another person in Varanasi were 
arrested and none else in the whole 
of Uttar Pradesh were arrested. 

AD BOD. Member: They are leaders. 

Shri G. B. Put: I can only say that 
if hundreds of people were detained, 
then it is but proper that such action 
should have been taken, but if it was 
not taken elsewhere, then I do not 
think that necessary precautions were 
observed; It is not desirable to make 
some people .... (Inten-uptioft). 

Mr. Speaker: I believe the extra-
ordinary position of Members of 
Parliament, their status and prestige, 
have been duly taken into account. 

8hrl Braj Raj 8blgh: Except Shrl 
P. N. Singh and another, none else 
were detained. 

Mr. Speaker: Were they Members of 
Parliament? 

8hrl Braj Raj SiD&'h: Another Mem-
ber of Parliament, Shri L. Achaw 
Singh, was detained in Msnipur under 
the direct jurisdiction of the Home 
Minister here. 

Mr. Speaker: That is what I have 
said. Members of Parliament have 
lot a status and a position. 

Shrl G. B. Pant: Because at 1991 
Members of Parliament are expected 
:to observe the laws which they are 
here framing and not to infringe (lr 
violate them. So, their breech of such 
laws is, I think, doubly condemnable. 

Sir, there was reference by Shri 
Vajpayee to the case of some Jan 
Sanp leader or someone connected 
with Jan Sangh in Calcutta. Well, 1 
do not want to go into the details of 
that case, but there were reasons, and 
lerious enough, for taking action in 
that case. That action waa approved 

(Ccmtinuance) Bm 
by the Advisory Board and also by 
the High Court. There were hebe" 
corpus petitions and they were dis-
misled by the High Court as well :tS 
by the Supreme Court. I think that 
is a final answer to the charge level-
led by him. When such cases have 
been tried by the courts and besi.!es 
the advisory boards and the Govern-
ments concerned and even the High 
Court and the Supreme Court ba,·e 
<:oncurred in the orders passed, there 
can be no ground for any sort of 
suspicion about the impropriety of the 
orders that have been passed. 

8hrl Vajpayee (Balrampur): Is it a 
fact that the Calcutta High Court has 
recommended that the detenue shOUld 
lie releaaed as loon as possible but he 
waa not releaaed? 

IIhrl G. II. Pant: I have no lmow-
ledge of that. I notice that the habl!/W 
corpus petition was dismissed. 

8hrl Vajpayee: But a recommenda-
tion was made by the High Court. 

8hrl G. B. Pant: I do not quite lmow 
what recommendation was made by the 
High Court. In any case, any recom-
mendation has to be considered by the 
person to whom it is addressed. 
After that, a petition was also present-
ed, I think, to the Supreme Court. 
The Supreme Court did not consider 
it necessary to interfere with the dis-
cretion of the executive or to direct 
them to release the detenu. 

There was a reference to another 
case, the case of Shri Thevar. I do 
not know how Professor Mukerjee 
came to espouse such a case for this 
had come before this House and I 
had also made a statement, I think, 
on that. In the district of Ramanatha-
puram almost anarchy prevailed imd 
2,000 houses, if not more, of harijans 
were set on fire, several of them were 
killed and the gentleman, whose name . 
was mentioned by the hon. Mem-
ber . 

8hrl 'I'aDpmud (Madurai): The-
point made by Shri Multerjee was 
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1hat he was detained under the Pre-
ventive Detention Act and then sub-
Mquently the detention order waa 
withdrawn. When he was under 
detention charge-sheets were framed 
aaainst him for serious offences. 

"Sbri G. B. Pant: He was detained 
80 that the mischief might come to 
an end. A case could be launched in 
:a regular way after evidence has been 
oeollected. But, in the mean time, 
1hese mischief-makers could not be 
allowed to burn more houses of the 
barijans or to do things which were 
:still worse than that, to which I do 
not want to refer. 

Shrl Sadhan Gupta: Could he not 
be arrested for that' 

Shrl G. B. Pant: He could be arrest-
~d. Sometimes the ring leaders keep 
in the background and go on pulling 
1he strings from behind. 

Sbri Sadhan Gupta: So, you had no 
c:ase against him actually? 

Shrl G.B. Pant: There was a case 
against him then. 

Shrl H. N. Mukerjee: On a point of 
-order. Is it in order for a Member 
of Parliament's conduct to be impug-
ne:! directly and also by implication in 

his absence with reference to the 
activities for which he could easily 
have been prosecuted at that time and 
sentenced? Since that did not happen, 
is it in order for the hon. Home Minis-
ter to make insinuations in the way 
he is doing by referring to some acts 
which were not proved as such in a 
-court of law or by any kind of neutral 
proceeding? 

Mr. Speaker: So far as the point of 
~rder is concerned, it is rather unfor-
tunate that directly or indirectly 
Members of Parliament should have 
1.nything to do with this. They have 
to act here as modEls for the rest of 
the country. We are working in a 
4iemocracy, and democraey thrives ~ 

discussion, deliberation, persuasion ancl 
ultimately decision. If an hon. Mem-
ber is not satisfied with the way the 
law is functioning, is he entitled to 
take the law into his own hands ani 
not allow the Government also to 
implement the law according to their 
own thinking? I am anxious that the 
prestige of this House and the prestige 
of every hon. Member of this House 
should be maintained. There are 15 
States in this country and the legis-
lators of each State are watching the 
proceedings of this House. So, it 
pains me awefully when a reference 
is made to a Member of Parliament 
in this way. But if references are 
made to a Member of Parliament in 
this way, the hon. Minister is bound 
to eXplain the position, though it il 
rather unfortunate. When the hon. 
Member was referring to this, my 
memory immediately went back to the 
serious agitation and commotion then 
prevailing there when there was no 
safety at all for a particular com-
munity. There was even a sugge"tion 
that the entire administration should 
be taken over by the Centre. It il 
unfortunate that an hon. Member of 
this House should have been dealt 
with like that. But I do not know if 
there is any point of order arising out 
of this. 

Shrl H. N. Mukerjee: When the 
judicial proceedings had not been 
taken against the hon. Member con-
cerned and when he was exonerated 
in that case, how is it that insinuations 
can be continued to be made on the 
floor of this House when discussion and 
persuasion are supposed to be the 
instruments of this House? 

Mr. Speaker: I have not looked into 
that judgment. Whatever might be 
our differences of opinion regarding 
a judgment, when there is a judgment 
by a competent authority nothing can 

. be nid against that. But then mere 
acquittal, is no good if there De 
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observations against the person con-
cerned. So far as that ease is con-
cerned, I do not know exactly what 
has happened and what has been 
stated against an hon. Member. But 
if a court of law has absolutely 
absolved a person then it is not neces-
sary, nor is it proper, to refer to such 
matters when they have been set at 
rest ·by the judgment of a court of 
law. 

Sbri G B. Pant: Professor Mukerjee 
brought in the name of Shri Thevar. 
I did not do it myself. Yes, he did 
it previously and he quoted it as a 
case where detention was improper. 
So I had to tell the House the cir-
cu:nstances in which the detention 
order was passed. If anything has 
been said which is not complimentary 
to Shri Thevar, I am not responsible. 
The responsibility for that rests with 
the hon. Member, who had raised the 
question wh('n I had to explain the 
position. I have not seen the judg-
ment but I am sure that so far as 
facts stated by me about the condi-
tions then prevailing in that area are 
concerned, they are absolutely correct. 
In fact I have underplayed them and 
not sb.ted them fully, because it is 
not worthwhile raking up old 
memories of those ugly incidents. 

Mr. Speaker: I believe we have 
requested the hon. Home Minister to 
make an on the spot study through 
the Commissioner for Scheduled Castes 
and Scheduled Tribes and that 
excerpts from that should be laid on 
the Table of the House and also cir-
CUlated. At that time the whole 
country was greatly agitated about 
what was happening. 

Shrl G. B. Pant: That matter was 
brought to the notice of the House by 
the hon. Member. I do not see how 
any objection can be taken to my 
giving an explanation when a ques-
tion is put to me. 

Then I have to deal with some other 
matters. Some credit was taken for 
the fact that in Kerala the Preventive 
Detention Act was not resorted to 
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when the Communist Government 
was in office there. I only wish that 
section 144 too had not been applied, 
there had o .. "n no cases of firings and 
men had not been killed, there had 
not been as many as two hUDdred 
lathi or cane charges and thousands, 
and perhaps more than a lakh of 
people had not been arrested: If all 
these could have been avoided by 
detaining a few persons, I think it 
would have been far better, enabling 
a large number to enjoy their civil 
liberties, than making a sort of parade 
and saying that we did not apply this 
Act, but we resorted to firing, used 
Section 144, prohibited meetings and 
arrested thousands of people. 

"Was it a good bargain?" I ask. I 
may also say that had greater use 
been made of this Act when the 
tragic disturbances took place in 
Assam, perhaps things would not have 
been as bad as it had been. So, what 
we are interested in is the protection 
of the civil liberty of the masses of 
the people and if by dealing with 
individuals who are going to upset 
even the order of society we can 
achieve that object, I think it is 
desirable for their own good; other-
wise they too would suffer very 
seriously, because going to the deten-
tion place for a year does not cause 
much loss to them too. Otherwise, if 
they are tried for serious offences, 
perhaps the penalties would have been 
much more grave and serious too. It 
is at least in the interest of the people 
and in the interest of the community. 

Sir all the States who have to 
maintain order in their respective 
areas have supported this measure. 
The duty of preserving order and 
maintaining tranquillity rests on their 
shoulders. It is a burden which they 
have to carry. It is our duty to help 
them. Parliament has to give them 
whatever assistance it can. So, I hope 
that this motion will now be adopted 
by the House, by most of the Mem-
bers, if not by everybody. 
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Mr. Speaker: I shall now put the 
amendment of Shri Braj Raj Singh, 
No I, to vote. 

The Minister of Law (Sbrl A. 1[. 
SeD): You have ruled it out of order 
on the last occasion. 

Mr. Speaker: I cannot rule it out 
as a dilatory motion. It is for the 
House to accept it or not. 

Amendment No.1 was put and nega-
tived. 

Mr. Speaker: I shall now put Shri 
Banerjee's amendment. Is there any 
di1ference between the 15th and the 
20th December? At any rate I shall 
put it to vote. 

Amendment No. 4 was put and nega-
tived. 

Mr. Speaker: I shall now put 
amendment No. 2 of Shri Braj Raj 
Singh . 

Amendment No.2 was put and nega-
tived. 

Mr. Speaker: The question is: 

"That the Bill to continue the 
Preventive Detention Act, 1950, 
for ao further period, be taken into 
consideration". 

ThDse in favour will Bay 'Aye'. 

Several BOIl. M_bers: Aye. 

Mr. Speaker: Those against will 
say 'No'. 

Division No.4] AYES 
Abdul Latir, Shri Bume. Shri 
Abdul Salam, Sbri Buappa, 8hri 
AcIw.Sbri Bhapvati. Shri 
Ac:bIot Rom, LaIa Db ... ,D ......... Shri 
Apdl,Shd Bbattachuya, Shri C. 
Aauwol, Shri MUlatbbai Bidari,8hzl 
ADcy,Dr.M.S. Blrbol SUtgb, Sbri 

Some Bon. Members: No. 

Mr. Speaker: 
have it. 

I think the 'Ayes' 

Some Bon. Members: The 'Noes' 
have it. 

Mr. Speaker: Division. Hon. Mem-
bers will kindly use both the hands. 

(At this stage the lights on the in-
diction board jailed). 

Sbri Jagdish Awasthi (Bilhaur): 
Even the machine is against the Bill. 

Sbrl SadbaD Gupta: They should 
withdraw the Bill. 

Mr. Speaker: Hon. Members cannot 
supplement their speeches by these 
remarks. What is obvious is obvious. 

Mr. Speaker: Sometimes the machine 
plays this trick. It seems to be all 
right now. I shall put the motion to 
the vote of the House once again. 

The question is: 

"That the Bill to con.tinue the 
Preventive Detention Act, 1950, 
for a further period, be taken into 
consideration" . 

The Lok Sabha divided: 

[14'43 hr •• 

Cbavda, Sbri 
Chetti",. Shri RImUUllblD 
Chum LaI. Shri 
D .. ,ShriN.T. 

K. Da.appa. 8hri 
Datu.5hri 
Desai, Shri Morarji 

AlIjlDappI, Sbri Birendra Balladur SiDlhji, Sbrl ne.bmul:h, Shri K. G. 
Arumupm.SbriR. S. Biat. Sbri J. B. S. Dube. Shri Mulchmcl 
AlthUla, Shri Lila Dhar Borooab, Shri P. C. Blayaperumal, Shri 
Blbunalb Sinsl>, Shli Brahm Pruuh, Ol. Ganapathy, Sbri 
BIImiti, Shri Cbllllda, Smi Anil K. GaD.a Dc", Shrimati 
Banerji, 8hri P. B. Chandra ShanJI;lII'. 8hrt Gboab, 8hri M. K. 
Buphi 'I'hqur. Shri ChaturvedJ. 8hri Goundcr, Shri K. Periuwomi 
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Gonad Du, Dr. 
HlrVani, Smi ADair 
Hecia,Shri 
Hem Rai, Shri 
Hukam Singh. Sardar 
Iqbal Singh, Sarda, 
Jain. Sbri M. C. 
lena. Smi K. C. 
Jhunjbunwala, Shri 
Jogendra Sen. Sma 
loahi, Shri A. C. 
IOlbi, Shrimati Subhadra 
Jyouahi. PanditJ. P. 
K.alika Singh. Shri 
Xedaria. Shri C. M. 
Kcshava, Shri 
lC.eakar. Dr. 
Xhan. Shri Shahnawu 
IChwaj., Shri Jamal 
Kiledar, Shri R. S. 
Kistaiy •• Shri 
XoratJr.ar. Shri 
Kri.haa Chandra. Shrl 
JCrl,bnappa. Sb.ri M. V. 
Xurcel, Shti B. N. 
Lahiri. Shri 
La,kar, Shti N. C· 
Lami Bai, Shrimati 
Mafid.. Ahmed, Shrimati 
Majithi., Sardar 
MaI.viy •• Shri K. D. 
MIIUah. Shri U.S. 
MalYiy., Shri Motilal 
Mmacn. Shri 
Manlymlodan. Shri 
Mathur. Shri Hariah Chandn 
Mehta, Sbri I. R. 
Mehta. Shrimati KrithDa 
M1'hra. Shri R. R. 
Miar., Shri B. D. 
Mbn., Shei R. D. 
Mobluddin. Shri 
Muniawamy. Shri N. R. 

Awuthi, Shri Ja,di,h 
Banerjee, Shri Pnmathanath 
Banerjee, Stlri S. M. 
BhlrUcha, 5 hri Naushir 
Bra; Raj Siaah. Shri 
Chaudhuri, Shri Tridib Kumar 
Gaikwad. ShIi B. K. 
Gho .. l. Shri Aurobindo 
GhOlc, Sbri Subjman 
GodIora, Shri S. C. 
Gupta, Shri Sadhan 
Jadbav, Sbri Yadav N8l'1,an 
Katti, Shri D. A. 
KriahnuwauU, Dr. 
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Murmu. Shri Palka 
Murthy. Shri B. S. 
Musafir, Giani G. S. 
Nair, Shri C. K. 
Nair, Shri Kuttikri.hna.D 
Nlldurgkar. Shri 
Nallatoya, Shri 
Nan;appa,8hri 
Naruimb.m, Shri 
Nehru. Shri Iawallarlal 
Nchru, Sbrimati Uma 
Netwi,Sbri 
OnltarLaI. 
Ou,Sbri 
Padam Dev, 8bri 
Pahadia, Sbri 
Pakhoudhuri. Sbrimllti Ua 
PanDa La]. Shri 
Patel, Suahri Maniben 
Patel. Shri P. R. 
Pattabhi Raman. Shri C. R. 
Prabbakar. Shri Nan! 
Radh. Mohan Sinah. Shri 
Radha Raman. Sbri 
Raghunath Sinah. Shri 
Raahuramaiah, Shri 
Raj Bahadur o Shri 
Raju. Shri D. S. 
Ram SanD. Shri 
Ram Subh .. Sinah. Dr. 
Ram .. wam,. Shri S. V. 
Rampur<. Shri M. 
!lane. Shri 
Rao. Shri 1 aallDatba 
Roo. S hri Thirumlla 
Raut, Shri Bhola 
Reddy. Shri Via ..... tha 
Roy. Shri Bi.bwanatb 
Sahu, Sbri Rameahwar 
Saip), Sardar A.S. 
SlDWlta, Shri S. C. 
Samanuinhar. Dr. 
Sanbrllp&ndian, Shri 
Saryabhaml DeYi, Sbrimati 

NOES 
Kunhan, Shri 
Mabanty. Shri 
Majbi, Shri R. C. 
Manay, Shri 
Manni. Shri M. R. 
Matin, Qui 
Mehta. Shri A.ob 
Mukerjee. Shri H. N. 
Mullick. Shri B. C. 
Nath Pai, Shri 
Nayar. 5hri V. P. 
Parmar, Sbri K. U. 
Patit, 8hri Baluaheb 
Prodhan, Shri B. C. 

Satyan.arayana, Shri 
Selku, Shri 
SeD, Shri A. K. 
Sen. Shri P. G. 
Shah, Sbrimati Jayaben 
Shankaraiya, Shri 
Sharma. Shri D. C. 
Sharma, PaDdit K. C. 
Sbarma. Shri R. C. 
Sbutri, Sbri La] Babldur 
Shastri, Swami Rammmd. 
Siddananjappa, Shri 
Siddiah. Shri 
Sinah. Shri D. P. 
Sinah. Shri K. N. 
Sinha. Shri Anirudh 
Sinha. Shri Gajendra Praud 
Sinha. Sbri Jhulan 
Sinha, Shri Satya Narayan 
SinhUaD Sinah. Sbri 
Somani. 5hri 
Subbarayan., Dr. P. 
Subramanyam. Shri T. 
Sumat Prasad. Sbri 
Swann Singh, Sardar 
Syed Mahmud, Dr. 
Tariq. Sbri A. M. 
ThoOlU, Shri A. M. 
Tiwari. pandit Babu La1 
Tiwari. Pandit D. N. 
Tyaai. Shri 
Uike. Smi 
Umn<> Sinah. Shri 
Upadbyay. Pandil MUDiah_ DUll 
Upadbyaya. Shri Sbi .. Datt 
VarinVaD. Sbri A· 
Varma. Shri B. B. 
VedUUJDU'i, Kumu1 M. 
Vijaya Anarui. Dr. 
Vilwanath Prasad. Sbri 
Vyu. Shri R. C. 
Vyu. Shri Radhelll 
Wodeyar. Shri 

RajCDdra Singh, Sbri 
Ram Garib, Shri 
Rania. Shri 
Roo. Shri T. B. Villa! 
Siva Raj, Shri 
SOrc.D. Shri Debi 
Sugandbi,5hri 
Tanpmani, Shri 
Tbakore, Shei M. B. 
Vajpayee, Shri 
Verma, Shri Ramji 
Wariof. Sbrt 
YajDilt, Shri 



Mr. Speaker: The result of the div-
ision is: 

Ayes. 
Noes. 

The Ayes have it. 

170 
17 

8Iui Pramatbgnafll BaaerJee (Con-
tail: I have voted for the 'Noes'. 

Mr. Speaks-: He did not get up 
earlier. I looked around before an-
nouncing the result. Anyway, I have 
no objection. For what did he vote! 

Shri PramathaDath Banerjee: Noes. 

Mr. Speaker: I will add one to the 
'Noes'. Any other hon. Member! 

Shrl Siva Raj (Chingleput-Reserv-
ed--Sch. Castes): Mine also Noes. 

Shii K. U. Parmar (Ahmedabad-
Reserved--Sc:h. Castes): Mine also 
Noes. 

Shrl MaDay (Bombay City Central-
Reserved-Sch. Castes): I also vote for 
the Noes. 

Shrl R. D. Mishra (Bulandshahr): I 
am for Ayes. 

8hrImati Ganga Devi (Unnao--Re-
served-Sch. Castes): Aye. 

Mr. Speaker: The final result of the 
division is as follows: 

Ayes-l 72; Nos--41. 

Ayes. 

Noes. 

The motion was adopted. 
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Some Hon. Members: Shame, shame. 

Mr. Speaker: The House will now 
take up clause-by-clause consideration 
of the Bill. We will take up clause 
2. 

Clause 2--Amendment of section I, 
Act 4 of 1950). 

Mr. Speaker: Are there any amend-
ments to be moved? 

Shri Braj Raj Singh: Sir, I beg to 
mave: 

Page I, line 7,-

for "31st day of December, 1863" 
ft/.bnitute "31st day of Mardi, 
1961". (3) 

8hrl M. R. MumI: I wish to move 
amendments Nos. 9 and l1. 

Mr. Speaker: Amendment No.9 is 
out of order. 

Shrl M. R Maaml: Tlhen I move 
amendment No. l1. I beg to move: 

Page I, line 7,-

for "1963" aubmtute "1961". (11) 

Shrl AlII'OblDdo Gbosal (Uluberia): 
also have an amendment (No. 10) 

standing in my name. 

Mr. Speaker: It is out of order. 
Shri Braj Raj Singh. 

Hon. Members know the scope of 
these amendments. The only question 
is whether it should be for three years 
or for a shorter period. I will anow 
the hon. Member as much time as I 
could possibly do. He cannot have a 
grievance. 
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AGRAHAYANA 14, 1882 (SAKA) Detention 3916-

Mr. Deputy-Speaker: The question 
is: 

Page I, line 7,-

for "31st day of December, 11163" 
substitute ''31st day of March, 
1961". (3). 

The motion was negatived. 

Mr. Deputy-Speaker: The other 
amendment? 

Shrl M. R. MaSImi: It is the same. 

Mr. Deputy-Speaker: That is with-
drawn with the permission of the 
House. 

Amendment No. 11 WClS, bv leave, 
withdTatD7l. 

Mr. Deputy-Speaker: The question 
is: 

'"l'ha t clause 2 stand part of the 
Bill" 

The motion WClS adopted. 

Clause 2 was added to the Bill. 

Mr. Deputy-Speaker: The question 
is: 

"Thilt clause 1, Enacting For-
mula and Long Title stand part 
of the Bill". 

The motion was adopted. 

Clause 1, Enacting Formula and Long 
Title were added to the BiI!. 

Shri G. B. Pant: I move: 

"That the Bill be passed". 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill be passed." 

Shri M. R. Masani: Sir, I had no 
intention of intervening in the Third 
Reading of this Bill, having said what 
I wanted to eariier. But, certain 
things that have been mentioned by 
the hon. Home Minister this morning 
make it necessary for me to do so. I 
say that because, the hon. Home Min-
ister's words, by virtue of his aflice. 
his eminent position in our public life 

(ContinUAnce) BiU 
and the weight of his personality, are 
entitled to a great deal of weight in 
this House. I feel that if certain 
things he has said were not rectified, 
if some misunderstandings were not 
removed, it would not be right-to 
allow those remarks to pass without 
clarifying the matter further. 

I am opposing this Bill at this stage 
to make it perfectly clear that I and 
my Party are opposed to the principle 
of preventive detention. 

The hon. Home Minister referred to 
certain remarks I made in -this HO\lSe' 
at the time of the original in troduc-
tion of the Bill, in 1950, and indeed. 
in my own eariier remarks here I 
had summarised from that speech. 
Even now, I would not like to take 
the time of the House to read a large 
part of it to prove what I want to 
say, but if the hon Home Minister 
will look at page 8897, in the last 
sentence of my speech I had made that 
position clear. I said: 

"I make this plea to the hon. 
Home Minister. It would be great-
ly appreciated if this Bill, which 
is a hasty improvisation, could be 
r~placed at the earliest possible 
time by a well-conceived, well 
thought out measure which does 
not shirk the issue, which goes to 
the root of the mischief and which 
frankly takes its stand for the de-
fence of democracy against totali-
tarian aggression from within or 
without." 

15 hrs. 

If the hon. Home Minister casts his 
eyes through that speech, he will find 
I made a concrete proposal, that is. 
rather than threaten the individual 
liberties of individual Indians of all 
persuasions by preventive detention-
without trial, the more principled way 
would be to follow the example of 
countries which I mentioned, countr-
ies like Brazil and Chile, where Acts 
of Parliament had been passed to out-
law thp Communist Party. Those Acta 
of Parliament were challenged in a 
court of law, and after hearing both 
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[Shrl M. R. Masani] 
sides, in the case of Brail, highest court 
of the country came to the conclusion 
that the Conununist Party of Brazil 
.did not believe in the democratic Con-
-s!itution of that country, that wher-
ever they came to power, in Brazil 
or outside. they were apt to establish 
a one-party dictatorship and liquidate 
all opposition, that they did not be-
lieve in the fundamental rights of 
the human being and that they were 
financially and otherwise directed by 
a foreign power. After that it be-
.came a crime under the ordinary law 
.of the country to be a member of that 
unlawful organisation, and any mem-
ber who was fOUnd participating in 
its activities was put up before a court 
(If law, convicted and sentenced. 

Now, I am sure ·the hon. Home Min-
ister may hold the view that this is 
much more drastic than what he is 
.doing, but I do say that this is some-
thing quite different from preventive 
detE-ntion because, in this p:ocess, 
there is no stage at which a man is 
deprived of his liberty without being 
'produced before a court of law, tried 
for a breach of the law of the coun-
try and then convicted and sentenced 
by a dechion of the court. As I said, 
(In this there mav be different points 
of view. I am not saying this should 
be done nere and now. What I do 
say is that it is a more principled path 
because it isola'es a group of people 
who cannot be trusted to enjoy the 
liberties from the rest of the nation 
whiCh ;8 entitled to the rule of law 
and no preventive detention. It is im-
portant to make this distinction. 

The hon. Home Minister referred to 
the fact, which was undoutedly true, 
that in Britain during war time a 
similar power of preventive detention 
was given to the Home Secretary. But 
may I remind him that, even in the 
middle of the war, the Home Secre-
tary, Mr. Herbert Morrison, decided 
to release Sir Oswald Mosley, well-
!mown for his Fascist and pro-Nazi 
;SYmpathies? 

ShrI A. E. Sell: Only in 1944. 

Shri M. B. Masani: Well, during the 
war, if not in the middle. It was near 
the end of the war, but while war was 
still on, Wlhile Britain was still at war 
with Germany and the war had not 
ended in Europe. When that action 
was taken, no less a person than Mr. 
Winston Churchill, no soft, sloppy 
sentimentalist but a great upholder of 
the rule of law and also of law and 
order, as we know in our country, 
made the following observation: 

"The power of the Executive to 
cast a man into prison without 
formulating any charge known to 
the law and particularly to deny 
him judgement by his peers for 
an indefinite period, is in the 
highest degree odious, and is the 
foundation of all totalitarian gov-
ernments whether Nazi or Com-
munist. It is only when extreme 
danger to the State can be pleaded 
that this power may be tempor-
arily assumed by the Executive. 
And even so, its W{)rking must be 
interpreted with the utmost vigil-
ance by a free Parliament". 

I am mentioning this because the 
Home Minister did make a reference 
to the U.K. today, and I thought it 
was timely that the House should re-
alise in what light the great leader of 
the British people during the war, Mr. 
Churchill, who was Prime Minister, 
interpreted it and was against the use 
of this power except in extreme danger 
when the existence of the State was 
threatened. I do not think any of us, 
even the Home Minister, would claim 
1hat we are in extreme danger, that 
the existence of our free Constitution 
and State, is in danger today. 

One final point. Reference was 
made to the case of Master Tara Singh, 
to whom I referred in my speech, and 
the Home Minister sought to give the 
HOUSe the impression that the report 
of the Punjab Enquiry Committee 
appointed by my own party, led by 
Dr. K. M. Munshi, had come to a con-
dusion that would support in any way 
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the preventive detention 'of Master 
Tara Singh. I am very happy at this 
implied compliment that has been paid 
to the objectivity and fairmindedness 
of Dr. Munshi and his colleagues, and 
therefore to my Party which appoint-
,ed them, by the hon. Home Minister 
who relied On that document. But in 
fairness both to Master Tara Singh, 
who is unable to speak for himself be-
cause he is being held in isolation 
under this Act and also in fairness to 
the Munshi Committee, I think I 
should complete the record. The 
Home Minister quoted from one part 
of the report. May I just quote one 
or two other passages which will com-
plete the picture? In the last sentence 
of the report, the last paragraph where 
"General Conclusions" is the heading, 
the Committee comes to the conclusiol1 
while realising the difficulties of the 
Punjab Government that the various 
actions taken by it to meet the emer-
gency on the whole have been exces-
sive, indiscriminate and taken with a 
view to strike terror. We are not con-
cerned with the wider issue of Punjab 
and civil liberties, but we are con-
cerned with the preventive detention 
of Master Tara Singh. On that parti-
cular point. this is what the Com-
mittee has to say. 

There are two pleas to justify the 
detention of Master Tara Singh to 
which it refers and then makes com-
ments, The first is that of planned 
violence. It says: 

"As regards the allegation of 
planned violence made by the 
Chief Minister of the Punjab on 
June 3, 1960, we note that pre-
sumably taking the cue from the 
Chief Minister, several persons of 
standing have repeated the charge 
in the press". 

Mr. Deputy-Speaker: It would not 
be in order to take up individual cases 
.in the third reading. 

8hr1 M. R. Masani: But the indivi-
-dual case was referred to, and in-
justice is being done both to a com-
mittee of enquiry and to the person 
~oncerni!d. You will permit me, in 

(Continuance) Bm 
view of that, to correct the record 
because the facts should be known to 
the House. 

Mr. Deputy-Speaker: That was 
general discussion, and a reply was 
being made to the points made by hon. 
Members. Now it is third reading, 
whether the Bill be passed or not. 

Shri M. R. Masani: The reason for 
opposing the passing of the Bill is 
that in my view it is being misused 
in a case where it should not be 
applied, and this is an illustration. In 
fairness to the parties concerned .... 

Mr. Deputy-Speaker: Illustrations in 
the third reading? 

Shri BaDga (Tenali): It is only one 
or two sentences. 

Shri M. R. Masanl: I will read from 
the summary to make it just two 
sentences; I will not go into the de-
tails. The same ground is covered in 
the summary. LE't me read one sen-
tence each from the summary. These 
a"e the suggested motives for the pre-
ven:ive detention: 

"Plea: planned violence.-We 
find no evidence to justify the 
charge of planned violence made 
by the Chief Minister against the 
Akali Da!. 

"Plea: conspiracy with Pakis-
tan.-The allegation of cOIIlspiracy 
with Pakistan made by the Presi-
dent of the State Congress, Sardar 
Darbara Singh, even if remotely 
true, is very serious. Without ex-
pressing any definite opinion 
about this charge, we would, in 
view of the gravity of it, permit 
ourselves to say that if the charge 
has the slightest justift.cation, 
appropriate proceedings should 
have been taken by the State 
against Master Tara Singh; if 
unfIounded, it was made with utter 
irresponsibility." 

Sardar Iqbal SIDCh (Feroepur): 
What about the communal movement 
that Master Tara 'Singh is leading? 
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Shri M. R. MasaJIi: I am not yield-
ing. 

It shows that on the specifu: charges 
or SUspiCionS on which preventive 
detention is based. the finding of the 
Munshi Committee has gone clearly 
against those who think that any 
justification exists. Therefore, while 
it has said many thilllgs which are 
fair and has tried to understand both 
sides of the case, it would not be 
fair to leave the impression that there 
is anything in this report which 
would justify for one day the conti-
nued detention of Master Tara Singh; 
and I hope it would be terminated 
immediately in the wider interests of 
this country. 

Shrl Sadhan Gupta (Calcutta-
East): I oppose with the greatest 
emphasis at my command, the Home 
Minister's motion that this Bill be 
passed. The only reasons given for 
the pllllSage of this Bill is that it seeks 
to suppress certain anti-social activi-
ties, that it contains safeguards, and 
that High Courts and the Supreme 
Court have endorsed the action of the 
executive in different cases. I shall 
try to tear these fallacious arguments 
to pieces and then give one or two 
reasons why it should not be passed. 

It has been said that this Act is 
designed to prevent acts prejudicial 
to the maintenance of public order, 
the security of the State, the security 
of India, or foreign relations viol-
ence, goondllism and so on. Most of 
those in this House who really do not 
know what the Act is would think 
that certainly this is something which 
needed to be safeguarded, and, there-
fore, they would perhaPs think that 
it is a law worth continuing on our 
statute-book. I want to make it very 
clear that this Act is not aimed at 
any of the anti-social elements. This 
Act does not penalise goondaism or 
violence or any other kind of anti-
social act. What this Act provides 
for is that if any officer-he may be 
a district magistrate, or a commis-
sioner of police or a secretary in the 

secretariat,-is of opinion that a 
person is a goonda or a person is 
going to act in a certain manner, then 
he can pass an order saYing that that 
person is to be detained without 
giving him a trial, without enabling 
him to offer his defence, without 
giving him legal aid and SO em. The 
real question is whether we are going 
to pennit aur statute-book to be 
blackened by an Act of this kind, 
whether when the courts are there, 
we are going to tolerate a law which 
would give to a secretary or even to 
a police officer the right to judge 
whether a citizen of the country is 
guilty of a certain act. But that is 
what this Act seeks to do. 

It is 'being said, 'ah, you have the 
protection of the advisory boards.'. 
Well, what is the advisory boardr 
Only such materials as the Govern-
ment chooses are placed before the 
advisory hoard. The detenu is not 
entitled to any legal assistance before 
the advisory board. Under these 
circumstances, the proceedings before 
the advisory board are only a farce 
and nothing else, 

Then, it has been said, 'Well, the 
High Courts and the Supreme Court 
have upheld our position. What have 
you to say to that?'. What have the 
High Courts and the Supreme Court 
said? They have only said that the 
letter of the law has been complied 
with by the executive. The High 
Courts and the Supreme Court, have 
been deprived of all powers to 
enquire into the propriety of the 
detention. I can make bold to say 
that if the High Courts and the 
Supreme Court were empowered to 
make an enquiry into the grounds of 
detention, many of the black acts of 
the executive would have been ex-
posed before the world. Therefore, 
this argument about the High Courts 
and the Supreme Court endorsing the 
action of Government should not have 
been brought forward in all propriety; 
it is a misleading argument which 
clouds thv iasue, which confuses the 
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issue, and which does not enable us 
to arrive at proper conelusiollB. 

Having dealt with these fallacies, 
would reinforce my reasollB by a few 
observations as to how this Act has 
been applied. It is said that this Act 
was nee:led to preserve order in the 
country. In actual practice, we find 
that this Act has been applied to 
suppress the urges of the people; it 
has been applied in the interests of 
undemocratic repression. And we 
find that in most of these eases, the 
people have turned out to be right 
and the executive have turned out to 
be wrong, and in spite of that, untold 
misery has been inflicted through the 
application of this Act. 

In 1953, this Act was applied in 
Bengal for detaining hundreds in con-
nection with the tram-fare enhance-
ment resistance movement. If the 
authorities had the good sense of 
yielding to that movement, people 
would not have been killed, so many 
persons would not have been detained, 
but it was after it went On for a 
whole month only that Government 
gave up its intransigence and appoint-
ed a tribunal consisting of the High 
Court judge, and the tribunal fully 
justified the people's stand and gave 
an opinion against the enhancement 
of fares. 

This Act was used also on a large 
seale against the Samyukt Maha-
rashtra movement. And what do we 
find Samyukt Maharashtra had to 
come. And yet, hundreds of people, 
hundreds of leaders belonging to all 
parties had been oppressed, and 
hundreds of people belonging to all 
parties have been oppressed by the 
use of this black law. 

The same may be said about the 
Maha Gujarat movement and the 
other movements. The movements 
did succeed. They were bound to 
succeed, because they were just move-
ments. But this law was called into 
service, because the Government 
wanted to maintain its own undemo-
cratic position, and, therefore, to 

(CcmtmWIlU) Bill 
suppress the movement. if it COUld; 
but when it found that in spite of the 
use of the Preventive Detention Act 
and other repressive measures ...... . 

Mr. Deputy-Speaker: The hon. 
Member is discussing the policies of 
the Government in Bengal and so OIl. 
Those things are not warranted here 
in the third reading stage. I have 
borne with him for some time, but it 
would be difficult to do SO any 
further. 

Shri SacIJum GRpta: I am arguing 
why the Bill should not be passed, 
and why Government should not be 
given these powers. 

Mr. Deputy-Speaker: He takes 
refuge under the argument that the 
Bill should not be passed, but he goes 
into other things that cannot be per-
mitted here. He is giving instances 
about Government policies in not 
agreeing to Maha Gujarat, Samyukt 
Maharashtra and SO on. He is discus-
sing those things. 

Shrj Sadhan Gupta: At least, a 
few words had to be said as to how 
they came about. 

I am saying that it was applied 
wrongly. In this context, the plati-
tudes about democracy and about how 
we should observe the laws etc. 
become absolutely irrelevant. It is 
true that we should observe the laws 
that are passed, but then there is a 
limit to tolerance. If starvation is 
infiicted day in and day out, if the 
prices run sO high that you cannot 
buy your essentials, what can the 
people do except to draw the atten-
tion of Government by peaceful 
demonstrations? They !have all been 
peaceful. unless Government had 
interfered and made them violent. We 
haVe had so many demonstrations in 
Calcutta, but not one case of violence 
was there. 

Therefore, I submit that there is no 
case for continuing this Act on the 
statue-book. The only contingency 
in which a drastic legislation of this 
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[Shri Sadhan Gupta] 
kind can be pemtitted is when the 
country is in such imminent danger 
that very unusual laws have to be 
resorted lo. I do not think that in his 
honesty, any Minister on the other 
side can say that the country is really 
in such an imminent danger. We are 
passing through normal times. If 
there is any danger, it should be 
checked by the ordinary laws. There 
will be in every country many 
dangers to society, crimes, dacoities, 
murders etc. '1'hey take place in 
every country, and they are dealt 
with not by preventive detention but 
in the ordinary course of law. What 
is the difference in our country? 
What is the greater danger in our 
country than in other places? 

Mr. Deputy-Speaker: The hon. 
Member should conclude now. 

Shrl Sadhan Gupta: Therefore, 
oppose with all the emphasis at my 
command the passage of this Bill and 
I strongly recommended to this House 
that this Bill should be thrown out 
altogether and our statute-book should 
not contain the blot of this legislation. 

Some Bon. Members rose-

Mr. Deputy-Speaker: Shri Braj 
Raj Singh has spoken only some time 
ago. He assured me that he would 
not ask to speak again. I cannot now 
allow him another opportunity in the 
third reading stage. Shri Mahanty 
has also spoken-at the second stage. 

Shri MahaDty (Dhenkanal): No. 

Mr. Deputy-Speaker: He spoke at 
the discussion stage. 

Shri MahaDty: Yes. 

The MlDIster of ParllameDtary 
Affairs (Shrf Satya Narayan Sinha): 
The Business Advisory Committee 
had allotted 5 hours for this. 

Mr. Deputy-Speaker: That has been 
exceeded. 

Shrl Satya Narayan Siuha: There 
must be some limit. 

Shri Mahanty: Here is a matter ... 

Mr. Deputy-Speaker: Even if we 
gpend another two hours on it, the 
matter will ultimately have to be 
decided only by the vote of lhe House. 

Shri Braj Raj Singh: We can make 
useful suggestions to Government. 

Mr. Deputy-Speaker: He has just 
had that opportunity. 

Shri Braj Raj Siugh: I was check-
ed. I want only 5 minutes. 

Mr. Deputy-Speaker: Even the time 
that was extended has been exceeded. 

Shri G. B. Pant: I do not propose 
to make any elaborate speech. In 
fact, I have already inll.icted one on 
the House. 

Shri M. R. Masani referred to his 
own speech that was delivered by 
him. I quoted him and I did not say 
anything that came out of my own 
mind or for the creation of which I 
could be held responsible. If what 
he said was different from what is 
stated in the report, then I have 
nothing more to say. 

Shrl M. R. Masani: I also rely on 
the report. 

Shri G. B. Pant: Then if two parts 
of his speech were inconsistent, I am 
not to blame 

Shri M. R. Masani: There is no 
inconsistency in my speech. 

Shri G. B. Pant: If what I said was 
consistent with what he has said, then 
there is no difference between us. 

So far as the other matter is con-
cerned about Master Tara Singh. the 
Committee, the Swatantra Party 
Committee, has given a whole chapter 
to it. Having stated the facts, it has 
corne to the conclusion that restric-
tive orders were necessary. 
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Shri M. R. Masani: But excessive. Mr. Deputy-Speaker: Order. order. 

Shri G. B. Pant: No. 

Shri M. R. Masani: Excessive and 
indiscriminate. 

Shri G. B. Pant: Let us not confuse 
things. So far as Master Tara Singh's 
case is concerned, they definitely 
stated that restrictive orders were 
necessary. 

Shri M. R. Masani: No, Sir. 

Shri G. B. Pant: I have read out 
that portion. In other places, they 
have said that all that was done was 
not perhaps necessary. But so far as 
the particular case is concerned, the 
only inference that one can draw from 
their remark com€'!< to what I have 
said, and no one can hold a different 
opinion. Apart from these things, I 
do not think there is much calling for 
any reply. 

Shri Sadhan Gupta thinks that 
there have been cases in which the 
Government have revised their 
opmlon. The Government will ever 
keep an open mind on every matter. 
But what democracy demands is that 
things should be settled peacefully by 
ballot and not by direct action or by 
violent means. I think if Shri Sadhan 
Gupta agrees with this principle, 
there is no difference between us. If 
he doe~ not agree with this, obvious-
ly, he does not stand for democracy. 
(InteTTUptions) . 

Some BoD. Members: What about 
Kerala. 

Shrl G. B. Pant: Now the Nag-
Vidarbha Sarniti is earrying on agita-
tion for the separation of Nag-
Vidarbha from Maharashtra. '1 do 
not know what is the advice of Shri 
Sadhan Gupta on this. 

Shri Sadhan Gupta: Not to pre-
ventively detain people. 

Shri G. B. Pant: Not to preven-
tively detain. but let people break 
each other's head. 

Shri Sadhan Gupta: Prosecute 
them under the ordinary law. 

Shri Sadhan Gupta: He has asked 
for my advice. 

Mr. Deputy-Speaker: He is addres-
sing me. That advice is not to be 
given immediately. 

Shri G. B. Pant: sought his 
advice. but he did not give thought to 
the question and just blurted out 
something. So I cannot attach much 
importance to such vague expressions. 
Tht: point was very clear. The ques-
tion is whether, because the agitation 
is going on, we must now revise our 
decision about Maharashtra and take 
away Nag-Vidarbha from the Maha-
rashtra area. To that he has no 
answer to give. 

Shri Sadhan Gupta: We will oppose 
it. 

Shri G. B. Pant: I do not mean to· 
pUl'hUe the matter further. I just 
request you to put the matter to the 
vote so that the Bill may be adopted. 

eft' 4I'R11I ~ : ~~ ~ !lit om' 
'i q:~ 'fitr~ fiI; ~ ~ ~ 
qr"~m~~ ~ IIir f.rIn;; 
;r(Tt I ~om~ ~ ~ fiI; ~. 
~ ~ 'iI'Rf iii\: ~<""' !l'm~;r if 
~ ~'1iI' ~q ~ ~ \ifr ~~ fiI; 
~ ~~ ;J f~ iiI1tf ~. ;W 
~'iflil'fili\:~ ;I; ~f<f~ f'f 
ql'f ~~ ~ IIh: m ~g 
~lIirqor~q? 
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ormIT ~ 'Rif ~. fiI; iii! ~. 
'lf~T ;J ~ ~rm ? 

15.29 hrs. 
[MR. SPEAKER in the Chair] 

Mr. Speaker: The question is: 

"That the Bill be passed." 

The Lok Sabha divided. 
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Dif1isron No. S ] 
.AbcIuI LatIf. Sbri 
AcIIoI SiDah. Solb 
AduIr.Sbri 
ApdI.Sbri 
AprwaJ. Sbri MmalrbbIW 
.liMy. Dr. M.S. 
..... , ... _ •• Sbri 
A ...... _. Sbri R. S. 
.Aoboaa •• Sbri 
Aotboao. Sbri Lila DhU 
Bab ..... 1b Slash, Sbrl 
Baimlld, Sbri 
lIoaerjee. Sbr; P. B. 
Bmphl TIuhr. Sbri 
_appa.Sbri 
Bbatta<:borya, Sbri C. K. 
BIdari.Sbri 
Birbol Siaah. Sbri 
Bireadr. Bobadur SiDsbli. Sbri 
Bial, Sbr;J.B.S. 
Brahm Putah, Ch. 
Braieahw .. Proud. Sbri 
-cbaadU. Sbri 
-cbaadra Shaak ... Sbr; 
CbaturYedi. Sbri 
Ch .. da,Shri 
Chettiar. Sbri RamlDathaa 
Chua; LeI. Shr; 
D ....... Sbri 
Du, Shri N. T. 
Duappa, Shri 
Detar.8hri 
Desai. Sbri Morarji 
Doahmuth. Sbri K. G. 
Dabe. Sbri MulchaDd 
Dubti.b.8hn 
Gauapath". Shri 
GaD.a Devi, Shrimati 
G .... b. Sbri M. K. 

"Ooundcr, Shrj K. Periuwarni 
Gavind 0 .... Seth 
"amnii Shri Antar 
H.thi.Sbri 
Huarita. Sbri J. N. 
Heda.Shr; 
Hem Raj. 8hri 
Hubm Singh, Sarder 
Jqbal Singh, Sardar 
Jagjivan Ram, Shri 
Jain, Shri M. C. 
Jena, Shrj K. C. 
JhunjhuDwala, Shri 
Iogcndra Sen, Shri 
Jogendr. Singh, Suder 
JOlhi. Shri A. C. 

A.lltbi, 8hri Jagadish 
1Ianerjee. Shri Pramathanath 

AYES 
Ioahi. SbrImd Sabbadn 
Kallb SiDah. Sbrl 
Kodaria,Sbri C. M. 
Keaba ... Sbri 
Keotar.Dr. 
Kb .... Sbri Sadalb 1111 
lCbaa. Sbri S ........ wu 
1Cbwaja, Sbri ll1U1 
Kiatal,..Sbri 
Krilhaappa, Sbri M. V. 
Kureel. Sbri B. N. 
Laehhl Ram. Sbri 
Lahiri. Sbri 
Lumi Bai, Shrimati 
Malti. Sbri N. B. 
Majithi .. Sardar 
MaI .. i,..Sbrl K. D. 
Malhotr •• Sbri lacier 1. 
Malliab. Sbri U. 5. 
Malyi,.. Sbri MotIIaI 
Maaiyaapdaa, Sbri 
Mathur. Sbri Harloh Cbaadra 
Mehta. Sbrimati Krlahaa 
Mi.bra. Sbri L. N. 
Miabra. Sbri R. R. 
Miabra, Sbri B. D. 
MohiuddiD. Sbri 
Munilwamy. Shri N. R. 
Murmu, 8bri PaIb. 
Murthy. Sbri B. S. 
Nair. Shri C. K. 
Nair, Shri KuttitriahDaD 
Naldurctar. Sbri 
NalIakoya, Shri 
Naada. Sbri 
Nanjapp .. Shri 
Nlluimbaa, 8bri 
Nutar. Sbri P. S. 
Nayar, Dr. Sushila 
Nehru, Shri Jawaharlal 
Nehru. Shrimati Uma 
Oza,8hri 
Padam Dev, 8hri 
Pahadia, 8bri 
Pa1choudburi, 8brimati II. 
Panaa Lal, 8bri 
Patel, 8ushri Maaibca 
Patil, Shri NlIDa 
Pattabhi RamaD, Shri C. R. 
Raghunath Singh, Shri 
Raghuramaiah, 8hri 
Raj Bahadur, 8hri 
Raju, Sbri D. S. 
Ram Saran, Shri 
Ram Subhag Singh, Dr. 

NOES 
Banerjee, Shri S. M. 
Bharucha, Shri Naushir 
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[ IS.3Z lin. 
JtomuriaIuuoa, Sbri P. R. 
R_l'. Sbri S. V. 
Ramdbaai OM. Sbri 
Rampure. Shri M. 
R_.SbrI 
Roapno. Sbri 
ROIl. Shri I_tho 
Reddy. Sbri Vlawaaotho 
Ray. Sbri Bisb_.1b 
RupN ........ Sbri 
Sidhu Ram. Sbri 
Sabu. Sbri B ..... b •• 
Sabu. Sbri R ...... b ..... 
SaI .. 1, Sardar II. S. 
5_11. Sbri S. C. 
S.tyablwaa Deri. SbrllIII.i 
Selku.Sbri 
5 .... Sbrill.K. 
Sea, Sbri P. G. 
Shah, Shrimati J.,abea 
Sbaatani,.. Sbri 
Sbuma, Sbri D. C. 
Shuma, Pandi. K. C. 
Shuma, Shri R. C. 
Shutri. Swami Rammaad 
Siddaaanjappa, Sbri 
Siddiah, Shri 
SiDgb, Sbri D. P. 
SiDgb. Sbri H. P. 
Siap, Shri K. N. 
Siaha, 8hri Gajendra Pn.ad 
Sinha, 8hri Jhulan 
Siaha, 8hri K. P. 
Sinha, 8hri Satya Narayan 
Sinhuaa Singh,. Sbrl 
Somani, Sbri 
Subbarayan, Dr. P. 
Subramanyam, Shri T. 
Sumal Prasad. 8hri 
Swarm Singh. Sudar 
8yed Mahmud, Dr. 
Tahir. Shri Mohammed 
Thomas. Shri A. M. 
Tiwari. Pandit Babu La! 
Tyagi. Shri 
Uikc. Sbri 
Umrao Singb, Sbri 
Upadhyay, Pandit Muni.bwar Dutt 
Upadbyaya. Shri ShiVl Datt 
Varma, Shri B. B. 
Vedakumari. Kumari M. 
Vijaya Anand, Maharajkumar : 
Viswanath Prasad, Shri 
Vyu, Sbr; R. C. 
Vyal. Shri RadbeJ.1 

Bra; Raj Singh. 8hrl ! 
Chaudhuri, Shri Tridib Kumar 
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Gaikwad, Sbri B. K. 
Ghos.1. 8bri AurobiDclo 
GuPta, Sbri SadhaD 
JC.atti, 8hri D.A. 
lC.unhan. 5hri 
Mahanty.5hri 

Mute.; ... Sbrl H. N. 
Nair. Shri Vuudevm 
Natb Pili, 5hri 

Rmp. Shl'i 
Rao, Shri D. V. 
Roo, Sbri T. B. Villa! 
oS iva Raj, 5hri 
Suomdhi, Sbri 
TaD_i,Sbri 
Thakcre, Sbri M. B. 
Warior. 5hri 

Majhi. 5hri R. C. 
M.a.ani. Shri M. R. 
.Mehta, 5hri A sob 

Nayar, Sbri V. P. 
Pumar, Sbri K. U. 
Pati!, Sh~ Balasallob 
Rajendra Sinah. Shri 
Rim Garib, Shri 
Raniam, Shri Ya!nik, Sbri 

8hri Natll Pal (Rajapur): Sir, my 
vote has been wrongly recor;ied. 

Mr. Speaker: Any other han. Mem-
ber who wants to say anything? 

8hri Tridib Kumar Chaudhurl 
(Berhampore): My vote has not been 
recorded. 

Sardar Bukam Singh (Bhatinda) : 
Those who have exercised their votes 
which have been recorded cannot 
change that. If the machine has not 
worked that can be corrected and you 
can note it down. 

Shrt Naushlr Bharucha (East Khan-
desh): On a point of order, Sir. The 
hon. Deputy-Speaker has raisej a 
very important question. Assuming 
for a moment, even through a mistake, 
a Member has voted the wrong way, 
can he not have his error rectified 
before the final announcement of the 
results. In various Legislatures that 
practice is followed. 

Mr. Speaker: I have heard him. If 
any hon. Member says that his vote 
has been recorded wrongly I have 
allowed him to correct. That is the 
usual practice here. There are cases 
where, inadvertently, one Member 
went to a wrong lobby and then, 
subsequently, he recovered and came 
in and said, 'I voted in the wrong 
lobby'. 

Shri Tyap: Not after he has voted, 
Sir. 

Mr. Speaker: Let us not be too 
technical about this matter. Did both 
the han. Members vote? I am only 
anxious to know that for the reason 

1476(Ai)I.S-7. 

that I have to de:!uct it from one side 
and add it to the other. 

8hri Tyagl: He has voted green. 

Mr. Speaker: The hon. Member Is 
sufficiently able to express himselL 
Shri Nath Pai, did he vote? 

Shri Nath Pai: Sir, I have voted; 
but I want your assi.tance to have it 
rectified. I wanted to vote for Noes, 
but it looks as if I have voted for 
'Ayes'. 

Mr. Speaker: I would add one 'No', 
What about Shri Chaudhuri? 

Shri Tridlh Kumar Chaudhuri: Sir, 
I votej for 'No'; b",t it is recorded as 
abstention. 

Mr. Speaker: Let one more b4t 
added to the 'Noes'. 

Shri M. B. Thakore (Patan): Sir, 
my vote has not been properly 
recorded. I voted for 'No'. 

Mr. Speaker: All right. 

Shrimatl Jayaben Shah (Girnar): 
Sir, I pressed the button: but no light 
has come out. I voted for 'Ayes'. 

Mr. Speaker: The result at tM 
Division is: Ayes-16S; N0es-33. 

The motion was adopted. 

Shri Braj Raj Singh: We wish to 
express our resentment. We should 
like to walk ·out. (lnterruptiona >. 
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(Some Hon. MembeT8 then left the 
Houe.) 

lUI lin. 

BUSINESS OF THE HOUSE 

Mr. Speaker: Let us DOW take up 
the next item, Supplementary 
Demands tor Grants-Railways. 

Sbri Malwdy (Dhenkanal): Sir, 
before you proceed to this, I would 
like to make a sultmission. Occasions 
uise in this House when the time 
fixed by the Business Advisory Com-
mittee is exceedej according to the 
nature of the matter under discussion. 
At that stage the Minister for Parlia-
mentary Affairs simply stands up in 
his seat and points out that the time 
has been exceeded. The proper 
eourse would be for Government to 
come in with a motion for closure or 
guillotine. Otherwise, it means that 
discussion on the whole thing is being 
throttled. 

Mr. Speaker: I will bear this in 
mind. 

Sbri MahaDty: I am afraid it my 
submission has been appreciated. 
What I am saying is this. If the 
Minister of Parliamentary Affairs 
teels that the time has been exceeded, 
he should come up and take the leave 
ot the House to have the time 
extenjed or he should come with a 
motion for guillotine. He should not 
merely .stand in his seat and invite 
the attention of the Chair to the fact 
that the time has been exceeded. So 
discussions in this House are throttlecL 

The Minister ot Parliamentary 
Mairs (Shri Satya Narayan Sinha): 
Let me make it clear. Five hours 

were allotted by the Business Advi-
sory Committee. When the matter 
came up here, some hon. Memben 
raised the point that the time should 
be extended and you were pleased to 
say that it would be extendej by one 
hour. Then, even the extended time 
was over. I drew the attention at 
the Deputy-Speaker that this limit at 
6 hours even had been exceeded. 
What is wrong in it? I have every 
right and authority to move for 
closure. Previously, we used to do 
that. I have every right to move tor 
closure even when a Member is on hi8 
legs. 

Sbri Malumty: The question it 
that when he bas got the right he 
mould exercise it. We do not ques-
tion the right. The House would 
know that the motion for closure has 
been moved. Nobody questiollll the 
right tet move tor closure. 

Shri Satya Narayan SIDha.: I had 
the right to point out to the Deputy-
Speaker that the time allotte:1, that 
is, 6 houn--even the extended tim_ 
Is over. 

Sbri Malumty: He wants to throw 
the burden on you, Sir. 

Mr. Speaker: The Business Advi-
sory Committee fixes a particular 
time limit. I extend it by one hour, 
or whoever is in the Chair. Then, it 
I find, with the consent of the House 
that some more time is necessary we 
go on. Of course, the hon. Member 
merely says that as soon as the time 
Is over the Minister of Parliamentary 
Affairs should get up and move for 
closure and have the question put to 
the House and carried by a majority. 
I do not know whom Shri Mahanty is 
helping. Wherever time is not fixed, 
it is always open to any Member of 
the House to get up and move for 
closure. That will not be done gene-
rally in cases where the time is fixed. 
In cases where the time is fixed, after 
the time is exhausted I can apply the 
axe. He only reminds the Speaker. 
He does not make any motion. 




